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SHRI MANUBHAI SHAH: They are | of a
broad pattern. One is the scheme of industrial
estates. As the House knows, in different parts
of Andhra and other parts of the country we are]
establishing industrial estates. There are the
production-cum-train-ing centres. Then there is|
the assistance given to artisans and workmen as
loan for buying implements and tools. There is
the scheme for marketing and is also the scheme
of hire-purchase of machinery.

oral Answers

SHRI JASWANT SINGH: This assistance is
given to the various States, may I know
whether it is in the form of loans or grants? If
they are loans, what is the rate of interest, or
are they free of interest?

SHRI MANUBHAI SHAH: As the hon.
Member takes great interest in this matter, [
may say that in 1956-57 the loans came to Rs.
278 lakhs and the grants Rs. 92 lakhs, making
a total of Rs. 370 lakhs. For 1957-58 the
figures are Rs. 3 crores as loans and Rs. 1
crore as grants, total Rs. 4 crores. For 1958-59
Rs. 339 lakhs loans and Rs. 115 lakhs grants,
total Rs. 454 lakhs. For loans the rate of
interest ranges from 2', per cent, to 4] per
cent.

SHRI MAHESWAR NAIK: What is the
Central machinery to see whether these loans
and other aids are properly utilised by the
industries?

SHrRi MANUBHAI SHAH: The State
Governments have budgets running into
crores and they have a vast administrative
machinery. They are competent enough to see
to this. Even then we have our own machinery
for inspection and so on.

SHRI V. C. KESAVA RAO: What is the
basis on which assistance is given to the
various States?

SurRi MANUBHAI SHAH: The basis
varies. It may be a hundred per cent, sutright
loan, or 75 per cent, loan and 25 per cent,
grant and in some cases a completely outright
grant.

[ RAJYA SABHA ]
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SHRI JASPAT ROY KAPOOR: In the case
of assistance in the shape of purchase of
machinery on the hire-purchase basis, do the
Government insist that the purchaser must buy
from firms approved by them? Or do they
leave it to the industrialist to purchase it from
wherever he likes?

to Questions

SHRI MANUBHAI SHAH: Generally the
option is left to the small industrialist to
purchase it where he likes; but because the
Government foots the bill in the hire-purchase
system, it has to see that good machinery is
purchased.

*279 to *281. [The questioner (Shri Ram
Sahai) was absent. For answers, vide cols.
1901—1905 infra.)

SYSTEM OF PROMOTION OF ARTISTES IN
THE ALL INDIA RADIO

*282. SHRI AMOLAKH CHAND: Will the
Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a)  whether Government have
decided to dispense with the services
of 'C class artistes in the All India

Radio stations all over India and if so,
what is their number State-wise;

(b) whether there is a system of
promotion of artistes from class 'B' and class
'C to class 'A' and class 'B' respectively; and

(c) whether the promotion from class 'C
has also been abolished and if so, what are the
reasons therefor?

THE PARLIAMENTARY SECRETARY
TO THE MINISTER OF INFORMATION AND
BROADCASTING (SHRI G. RAJAGOPALAN) :
(a) to (c). Casual artistes who are maintained
on the rolls of All India Radio Stations and
who are graded into various categories for
enabling Stations to pay them certain fees, are
not employees of AIR, nor are they given any
job. Most of them are carrying on some
profession or other and the question of dis-
pensing with their services, therefore, does not
arise.- As it was found by experience that the
broadcast by *C*
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class music artistes led not only to
deterioration in the standard of programmes,
but also strong protests from listeners, it was
decided to discontinue the practice of giving
them independent programmes. However, in
order to encourage promising talent amongst
such students of music and utilise it, it is
proposed to organise concerts periodically,
called "Sangeet Goshthis", where a number of
them will be called and will give performance
under nc guidance of a senior musician.

Oral Answers

The promotion of an artiste to a higher
grade depends on the quality of his
performance. Artistes who are in the lowest
class can always seek promotion by appearing
before the Audition Committee and proving
their talent.

A statement showing the number of 'C class
casual artistes is laid on the Table of the
Sabha. It might be mentioned that it is now
decided to convert this class into a
"provisional" or "eligible" class hereafter.

STATEMENT

Statewise number of ‘C’ Class Artistes

Dathi . . . . 87
Bombay . . . . 672
* West Bengal . . T 142
U. e . . . . 107
‘Madhya Pradesh . . 92
East Punjab . . . 13
Myscre . . . . 323
Andhra Pradesh . . . 361
Origsa . . . . 23
Rojasthan | . . . 73
Assam . . . - 10
Kerala . . . . 204
Kashmir . . . . 10
Madras . . . . 643
Bihar . . . . 75

SHRT AMOLAKH CHAND: May I
know whether in view of the pro-
gressive improvement in the standard
of the All India Radio music and
drama broadcasts, i has become
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necessary to do away with the 'C class artistes
who could not be promoted to 'B' class; or on
getting the AIR broadcasts the 'C class
artistes have deteriorated and hence this step?

to Questions

DRr. B. V. KESKAR: Most of these 'C class
artistes have been on the rolls for a very long
time; but their being there does not mean that
all of them were getting programmes. A large
number of them did not get programmes or
got them only casually. Public interest in
music and cultural things has increased and
they do exact higher standards from artistes
and it is due to public complaints that we have
had to take this measure.

SHRI AMOLAKH CHAND: How are
artistes classified and how are they promoted
or demoted?

SHRI G. RAJA GOP ALAN: Artistes are
classified as 'A', 'B' and 'C through audition
tests by the Audition Committee. There are
audition tests and so on, and if one is a 'C
class artiste and if he wants promotion, he can
again appear before the Audition Committee
and if the Audition Committee is satisfied, it
can promote him to 'B' class and then to 'A*
class and so on.

SHRI AMOLAKH CHAND: Of these 2,900
odd artistes whose services were available to
the AIR, how many were actually getting
programmes?

SHRI G. RAJAGOPALAN: I do not have
that information at present. I would require
notice.

SHRI V. PRASAD RAO: If any of these
artistes feels that injustice has been done to
him, is there any process of appeal open to
him in order to ask for reclassification?

Dr. B. V. KESKAR: Every artiste has the
right to appeal and every appeal,
notwithstanding the fact that there are
thousands of them, is heard carefully.

SHRI RAGHAVENDRARAO: What is the
number of artistes in each of these classes, 'A’,
'B' and 'C?



1883 Oral Answers
Vsl GIRAJAGOPALAN: “Trde. not
e o¢he laarbiauiody I-rhave o gt
My ARk ' thformatiote aboul ‘6! bhusu

2911118 2?.!.-] ) ool
e T
is the number for 'C’ class?

UE g“ hl

e”O

IWAaéﬁﬁLXNh iFhe
J:’e'l':f‘i" etasf s e “th t@e
gilhftf!?g &otordr oreaen ton '-n\* i "'1
a3 8HrY- BH&JﬂBﬂﬁ; HFUREA; - 1s , the
o, Minister bdwape rthat.there iig
widespread ndiscertent: among artistes
ot 1) desoription-about the -manager
oemt ﬂctrcﬁrﬁhﬁshnﬁmmmh:ﬁhg: Al
ﬂndlmlﬂadinnt Gadenttie?ci: - ooyt
aw ted) ateislgmon - l(i'nq ot b
Mr. GHAIRMAN: This is 1 &, large
question: That there is widespread
‘disconint (héut “ths “wotliof the ANl
Iadia Radio Station:at Caleutta among
all categories of hartistes 1A' ‘B rand

.‘(:"151119 VEIAYODELEA D) R
dapods ¥ bog 1 £ lf,ur".n“f Vi

HoaBcnioi BREFANGE -REQUIRAMENT | OF
bNEHE. BRIVATR] BRCTOR: £ 0% INWUSTRIN -
e .mwmm {PURING. THE SECOND
nes o ool At PEREMEw ad Y For
e A arly wolad  vgag
-m&fsaamﬁABU BHALM, W
Wil tomMipisier 1 of, [COMMERCE, AND
dnpustxy, he pleased: ta state:;, g or

(a) what is the total {diRifA
exghange .aeanimemeny ~ofcthe, private
sestor. fou industrial . develppment -in
ibe.Seeond Plan periodi: ¢ o1

(b) how T S? it Hué'so tar been
madm SYaiHNW&l’[&'}" 800

T ody wnd ‘ih"dustry—w!se

break-up"

m R s as 6}” LNI'.\US'I?}’

hn "Btk : r.-h ‘o’ ¢dY,

ﬂ iectbd and ‘will
Iﬁ'fd

(ly 'befn
on’ 't'hp 'rdB af th.e s::bh% n
due course,

wlell rpdd VA REDZA YN [
Errwr Dﬂr HANQLOOM: INDUSTRY: OF -RE:
1BPCTION INS EXCTEE DUTY ON 'MEDIUM
DICLATH AMD ABOLITION OR/BALES DAN:
ON MILL CLOTH e

s SR S ‘!ﬁn
b aiehc o 1
MERCE AN ‘L ?ea"’?‘

[RAJYA SABHA ]

|

1884

atate whetherhit! is.. g :+facki-Ahat willy
theq dedibctibnsiin »exdiseo’ 1Guiysn
nrediuxg clothiand abelitian of:-gnleg
+ash o rhidb: cl:bt}mthe-hazdinm *J.m!us:
m-yri!s..tlﬂng:a erigis? .

JovrawoH zafrnsgacg fnnpn- nr, shri
AL (n Fl

Jn‘ hI .;
iﬂm 11} u 3 r‘f‘ufl
HM{ ;uu $§n(.m %\ sfaternent
Jfﬁ’?’ a s;q he House
mndt oo ;
~rrroYrsg o
HJII’

to Questions

'STA_TBM!NT
ar "y

b TN .:'
ne = Fre

It is not possihl_e as yet to assess
she! effecti!of ihe reduetion in  exdise
duly dn~fiediarm¢loth on the hand-

BB TN istri 14 Theo abolition ot i the

danes 1% Ras Hd # A0 effedte’ ond! the
Mihdleom Indipsrogs tY el obeen
Fepihotd BYOHY addRicHAT ekdlge' duty
on mill clath. In view howevel:6f
representations  received  regard ng
'il‘cuﬁ%’faﬂoﬂk of 'K ﬁ*&lﬁl:lr?f‘ eim n
{ Ares GOV 1" decid &-
‘ﬁ‘{'ﬁ cihl redifts e B’n!’ in a i
?j‘f dﬂstmg repate of 6 WP
o Betioh, dr % 'manhs with  éfrede
from 11th" REFT 90567 t4 clbar thee ae?
curnulated stocks. This special rebate
is applicable t& 44V fd¥aif sales of hand-
loom cloth by weavers' co-operative
sorietibs aRD SHEOwhed uepoﬂ"sn%
to all wholesale sales by weavers' co-
operative societies. Tt is expected that
this will clear to a congidera®le
extent the acceumulated stockd. - 7
- BurivaTt SAVITRY DEV1 NIGAM:
What is the approximate . cost-of the
handloorm cloth stocks. which have
begn accumulating with the. co-opera-
tive societies in the depots in the
States?

 Burr MANUBHAI SHAH: It -Ls
about Rs. 310 lakhs or less than. a
month’s production.
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